
 
IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE:  

SONITPUR AT TEZPUR 
 

Present:     Sri Debashish Saikia, 
   Chief Judicial Magistrate, 
  Sonitpur, Tezpur. 
 

GR CASE NO.1806/15 

U/s 294/506 of IPC. 
State 
-vs- 

 
Karabi Das   …………..accused  

 
Appearances: 

 
  K Gogoi,  

   Learned Addl PP  
& N Saikia, Asstt PP     :  For the prosecution. 

 
PC Sarmah 
Ld Counsel     :  For the accused  

 
Date of recording evidence  :  05-05-17, 19-09-17, 27-03-18, 
       19-07-18, 27-05-19 
Date of hearing argument      : 24-06-19 

Date of judgment       :  01-07-19 

 
J U D G M E N T  

1. The informant’s case in brief is that :  

  Informant Smti Manjurani Das lodged an ejahar on 14-7-15 stating inter-

alia, some boys used to come to the house of the accused in the absence of her 

husband, and the said boys would create nuisance by indulging in drinks till 11 

pm every now and then, and when the above acts of accused in giving 

indulgence to the boys were objected, the accused who is her sister in law used 

to rebuke her in obscene words. It is also alleged by the informant that two 

persons namely Bipul Pegu and Rajen Ganglari used to came to the house of the 

accused regularly and that the accused had started immoral activities inside her 

house taking advantage of the absence of her husband.  

2. On receipt of the ejahar, O/C, Tezpur P.S registered a case being Tezpur 

PS Case No 882/2015 U/S 294/354/506/34 IPC and started investigation of the 
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same. On completion of investigation, police submitted the charge sheet 

against the accused Karabi Das U/S 294/506 IPC. 

 

3.  Cognizance of the offence was taken, and process was issued against the 

accused. On appearance of the accused, copy of the case was furnished to her. 

Vide order dtd 19-10-16, my Ld Predecessor explained the particulars of offence 

U/S 294/506 IPC to which the accused pleaded not guilty and claimed to be tried.   

 

4.  Prosecution in order to prove this case, examined as many as 5 (five) 

witnesses including the I/O. 

 

5. The plea of the defence is of total denial. Statement of the accused were 

recorded U/S 313 CrPC in which the accused denied to have committed the 

offence charged with. However, the accused declined to adduce evidence. I have 

heard the argument advanced by the learned Counsel of both sides and carefully 

perused the evidences on record.  

6.   The points  for determination are : 

i) Whether the accused uttered obscene words 
and language on the informant to the annoyance of 
others and thereby committed an offence punishable 
under Section 294 of IPC?  
ii) Whether the accused committed criminal 
intimidation by threatening the informant thereby 
committed an offence punishable under Section 506 
of IPC?  
 

DISCUSSION, DECISIONS AND REASONS THEREOF: 

 

7.  Leaving out the unnecessary details the evidence of the informant Pw1 is 

as follows. That according to the informant PW1 Smti Manju Rani, her sister in 

law(accused) used to entertain outsiders inside her house in the absence of her 

husband. People used to come to the house of the accused and inside the house 

of the accused the said people would consume liquor and thereafter create 

nuisance till 11pm. According to the informant on the day of the incident i:e on 

6.7.15, the accused surreptiously entered into her which was locked from 

outside, and was inside her house which later came to her notice. On the said 
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day the informant was watching T.V with her son and was discussing about 

the similarity of the incidents of reel life shown in the T.V with real life incidents 

pertaining to the accused, and the accused after overhearing the same came and 

rebuked the informant in obscene language and also threatened her son which 

led to the filing of the ezaher Ext1.   

 

8. PW2 Smti Manu Gowala deposed that in the year 2015 an occurrence 

took place and in the said day she heard an altercation going on between the 

complainant and the accused who are sister-in-laws in relation and use to stay 

just in front of her house. According to her though she is not aware as to why 

the altercation took place, but she later learnt that frequent visits of one  Bipul 

Das to the house of accused is the root cause of the quarrel between the  

complainant and the accused.  

 

9. PW3 Smti Bhan Rajput only deposed that he came to know that a quarrel 

took place between the informant and the accused.             

 

10. PW4 Ramani Rai deposed that the both the informant and the accused 

lives near her house and on 13-7-15 at about 10/11 pm, when she was in the 

house of the informant, the accused came and quarreled with the informant and 

she thereafter left the place.   

 

11. PW5 SI Nareswr Nath is the investigating officer and in his evidence he 

stated that on 14-07-15 while he was posted at Tezpur PS as SI, on that day on 

receiving an ejahar, he was entrusted to investigate the case and accordingly he 

visited the place of occurrence, recorded the statement of the  informant and 

other witnesses and prepared a rough sketch map. He also stated that in course 

of the investigation, he collected the injury report and after completion of 

investigation, he submitted the CS against the accused U/S 294/506 IPC. He has 

identified the sketch map as Ext.2 and the charge sheet as Ext.3. This in 

nutshell is the evidence available on record.  
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12. From the evidence of the informant PW1 it though has come 

to the fore that a quarrel took place on the day of incident involving both 

the parties, in which the accused is alleged to have uttered obscene 

language, and also of holding out threats to her son, the evidence led is 

too general in nature without the required details. There is nothing in the 

evidence of the informant about the exact words which she referred to as 

obscene, further her evidence also do not disclose as to whether in fact 

she or her son was alarmed by the so called threats held out to her and 

her son. The PW 5 who was present in the house of the informant at the 

beginning of the incident, admittedly left the place when the quarrel 

between the two started. Her evidence do not disclose anything 

incriminating against the accused. The other witnesses examined in the 

case also had stated nothing to further the prosecution case. Again the 

son of the informant was also not examined in the case. So in the above 

facts and circumstances, it is but apparent that evidence led in the case is 

too insufficient and as such I am of the measure view that the 

prosecution has failed to bring home the charge against the accused and 

the accused is therefore held not guilty of the offence she is charged 

with.     

                                          ORDER 

Accused Karabi Das is acquitted of the charge u/s 294/506 IPC and is set 

at liberty forthwith.  

The liability of the bailor is extended for 6 (six) months from today as per 

provision of the amended Cr.P.C.   

This Judgment is given under my hand and the seal of this Court on this 1st day 

of July, 2019. 

( D Saikia ) 
Chief Judicial Magistrate, 

Sonitpur, Tezpur 
Dictated and corrected by me:- 
 
       
              (D Saikia) 
Chief Judicial Magistrate, 
           Sonitpur, Tezpur 
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A P P E N D I X 

 
 
Prosecution witnesses 
PW1 Smti Manju Rani Das 
PW2 Smti Manu Gowala 
PW3 Smti Bhan Rajput 
PW4 Ramani Rai 
PW5 SI Nareswr Nath 
Defence  witnesses 
 
Nil  
 
Documents exhibited by the prosecution  
 
Ext.1   :    Ejahar.  
Ext.2   : Sketch map  
Ext.3  : Charge sheet  
 
 
 
 
Documents exhibited by the defence 
 
Nil.  
 
 
                                                                           (D Saikia) 
           Chief Judicial Magistrate, 
                                                                     Sonitpur, Tezpur 
 
 
  


